1 0.a. 350.382.2019

CENTRAL ADMINISTRATIVE TRIBUNAL
KOLKATA BENCH, KOLKATA

No. O.A. 350/00382/2019 Date of order: 12.7.2019

Present: Hon 51e Ms. Bidisha Banerjee, Judicial Member

Hon’ble Dr. Nandita Chatterjee, Administrative Member

Ms. Bina Mondal,

D.O. Late Nandalal Mondal,

Aged about 48 years,

Occupation - Unemployed,

Re31d'1ng “at 32/3“”Nagbagan Road,
it..:fPO - Shy; m:ndgar Bhatpara,
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4. The General Manager,
Rifle Factory,
Ishapore,
P.O. - Ichapur,
Nawabgunj,
Dist — North 24 Parganas,
Pin - 743 144.

5. The Branch Manager,
United Bank of India,
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Shyamnagar Branch,
West Bengal — 743 127.

... Respondents

.For the Applicant : Ms. M. Saha, Counsel

For the Respondents : Mr. T.K. Chatterjee, Counsel

ORDER (Oral)

Per Dr. Nandita Chatterjee,' Administrative Member:
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compassionate grounds"”“ultimately retired ﬁﬁ@“l 12.2010. When
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the applicant, a physwally»«‘ﬁohalleng"ﬁ person, approached the

respondent authorities for grant of family pension on 10.5.2018
(Annexure A-2 to the 0.A.), the respondent authorities directed the
applicant fo obtain ‘No Objection’ of other legal heirs as well -as the
original death certificlate of both parents of the claimant.

The applicant reportedly suffering from, financial hardship
and physical distress, was unable to procure tHe death certificates
and hence represented to the respondent authorities for grant of
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referred to at Annexure A-2 and A-5 to the O.A,, howé(rer, have not yet.

been responded to and consequently, the Ld. Counsel for the applicant ‘
s_ubmits that a direction be issued on the respondent authorities to act
on the same in a time bound manner. _

4. Ld. Counsel for the respondents does not object to dispos(-a.l of the
repres;entations in accordance with law. |

5.  Accordingly, without entering into the merits of the matter and with
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